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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 1359 OF 2024

IN THE MATTER OF:

PRAMOD KUMAR PANDEY ... APPLICANT

VERSUS

STATE OF U.P. ...RESPONDENTS

RESPONSE ON BEHALF OF RESPONDENT, UTTAR
PRADESH POLLUTION CONTROL BOARD.

I, Ashutosh Chauhan, S/o. Late Shri Ratan Singh Chauhan, aged
about 45 years, Regional Officer, U.P. Pollution Control Board.,

Gorakhpur, U.P., do hereby solemnly affirm and declare as under:

I That I in the capacity above noted am conversant with the
facts and record of the present case, hence competent to

swear this affidavit.
2. That the above noted matter came up for hearing on

11.12.2024 when this Hon’ble Tribunal has passed the

following order:

X XXX



156

*3. It is also the allegation that the brick kiln is located
in the garden area and in support of his allegation the
applicant has referred to the revenue document on
page 65. In respect of the emission from the brick kiln,
he has relied upon the photographs filed from page 66
onwards. He has also referred to the document on
page 95 1n support of the plea that the brick kiln is
involved in illegal mining. Submission of Counsel for
the Applicant is that though various complaints were
made to the authorities, no action has been taken, and
CPCB had also repeatedly sought a report from the
State Pollution Control Board in respect of the illegal
operation of the brick kiln but no such report was

submitted.

4. Issue Notice to the Respondents for filing their

response by way of affidavit.”

3 That in compliance of the said order present affidavit is
being filed.
4, That an inspection of the premises of Respondent No. 6,

M/s. Pandey Brick Kiln Industry was done by the Regional
Office of U.P. Pollution Control Board on 01.04.2025.

] That the said brick kiln was established in the year 2001 and
No Objection Certificate was issued on 05.10.2001. At that

time the brick kiln was established as per the bylaws of Zila

gtu/uﬁ
NOTAR
0" AKHPUR




157

Parishad. There was no abadi in 200 meters radius of the

brick kiln.

6. That now at the distance of 150 meters, 10 houses of
Bariyarpur Tola are established and thereafter at a distance
of 350 meters village Bariyarpur and 550 meters, primary
school Chakdaha Baluana is situated. The brick kiln has
been established on oval shape and production of 20,000
bricks per day is done. About 3.2 tons coal is used every day.
Stack of 27 meters high has been installed and gravity
settling chambers have been made. For monitoring, porthole

platform and stairs have been installed.

L That at the time of inspection no hazardous waste like spent
organic solvent, oil residue, petcoke, filter press cake, plastic

rubber and leather waste was found to be used nor has any

e such hazardous waste been found stored in the premises. The
! 'f.\. l’* ‘1’ < v 5 \
(\”"\' e : 5 brick kiln has been issued Consent to Operate on 23.12.2023
V. ; )// '.3"\-:} ‘\‘\l\ ‘;--\ . . . N
b s which is valid till 31.07.2025,
] "\_.\“‘(:;._‘?‘;rrP“f.\'-‘"" i -.A:.
o > !*\l ‘,ﬁ
\ f‘._‘,\‘\f,d‘ /S
MR amres 8 That monitoring of the flue gases have been got done by

M/s. Geo Green Testing Laboratory, Lucknow and emission
has been found within norms. True copy of inspection report
dated 02.04.2025 is being enclosed herewith and marked as

Annexure-1.

9. That further in compliance of the order dated 07.04.2025

passed by this Hon’ble Tribunal, in the present matter, the
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officials of the UPPCB have undertaken the inspection of the

brick kiln in question on 30.07.2025. During the course of

inspection the said brick kiln found closed during off-season.

True copy of inspection report dated 30.07.2025 is being

enclosed herewith and marked as Annexure-2.

10.  That the latitude and longitude of the brick kiln in question
arc 26.477623 and 83.87293, respectively. The present

boundaries of the brick kiln in question in all four directions

from the Chimney are as follows:

“. NOTARY '
AO™ AKHPUR

At about 510 meters in the Southern-eastern side of the
brick kiln there is abadi of 150 thereafter on 530 meters

distance there is Primary School, Chakdaha.

To the West of the brick kiln, at a distance about 65
meters from the chimney Bhangraj Tola is situated, with
an estimated abadi of about 20 (3 houses). Thereafter at a
distance about 400 meters, village-Jethhasi situated with
an estimated abadi of about 250 and in the same
direction, at a distance of about 1 km. is Banwaha Tola is

situated with an estimated abadi of 500.

To the Southern side of the brick kiln at a distance about
150 meters a village-Prabhu Tola is situated with an

estimated population of about 30 (5 houses).
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e To the North of the brick kiln, at a distance about 700
meters Dubey Tola is situated with an estimated abadi of
about 200. Then at a distance of about 880 meters
Banraha Tola with an estimated abadi of about 125 is
situated. Then at a distance of about 870 meters a
Composite School Banraha is situated. In the same
direction at a distance of about 1.5 km., is an Ayurvedic
Health Centre found in a dilapidated condition, which is

closed from the last 6-7 years.

e At a distance of about 1 km. in the North-West direction
of the brick kiln, an orchard of Mango and Mahua trees

is situated having estimated area of about 3 acres.

That it is further stated that the Consent to Operate issued to
brick kiln was valid till 31.07.2025, wherefore the brick kiln
has applied for renewal of Consent to Operate for 5 years
through OCMMS portal on 30.07.2025, which is under
consideration. A copy of the online application is being
annexed as annexure no.-4 to the inspection report dated

30.07.2025, contained as annexure no.-2 of this affidavit.

That at a time of inspection it is informed by the
representative of the brick kiln that an amount of Rs.
1,17,999/- has been deposited in respect of soil mining for
year 2024-25 vide letter dated 28.10.2024 of the Directorate
of Geology and Mining, Uttar Pradesh, which is valid from
28.10.2024 to 30.09.2025. A copy of the letter dated

6: NOTAH "
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28.10.2024 is being annexed as annexure no.-5 to the

inspection report dated 30.07.2025, contained as annexure
No. 2 of this affidavit.

13.  That it is also worthwhile to mention here that the brick kiln
in question has submitted an affidavit before the UPPCB
with oath that prior to operating of the brick kiln in the
season 2025-2026, they have converted the same in Zig-Zag
System. A copy of the said affidavit is being annexed as
annexure no.-7 to the inspection report dated 30.07.2025,

contained as annexure no.-2 of this affidavit.

The above facts are being placed for kind consideragion of this

Hon’ble Tribunal.

VERIFICATION:

[, the abovenamed deponent, do hereby verify that the contents of

above affidavit are true to my knowledge derived from official

p ,,P-:/ﬁ_'?;‘:“—:. record. No part of the same is false and nothing has been concealed
" —— W
o, PN therefrom.
‘;E. 3 F p‘i‘v\:‘-“ ‘ﬁ‘:l
x o Cp ™ = VERIFIED ON THIS THE Y DAY OF AUGUST
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Uttar Pradesh Pollution Control Board
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828, 272083 1, Fax:0522- 2720764, Bmail: infoluppeb.in, Website: wwr ppchican

'Ii:EP‘?1ZMTPCBIGnr_akhpur{UPPCBRD}!CTD#’bnth!DEURIAﬂﬂZB Date: 23/12/2023
L To.

Mis
A

i MS PANDEY ENT UDYOG OLD NAME ANNANT KUMAR PANDEY INT UDYOG

@ 1 Vill.-Jethasi Badahra Babu, Bariyarpur, Ta.- Sadar, Distt.- Application Id-
. Deoria,DEORIA, 274001 23619548 |

#

¥

i Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
; .Igllé‘;)nsmt & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of FPollution)
'j‘l et, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981
éﬂA is hereby granted to MS PANDEY ENT UDYOG OLD NAME ANNANT KUMAR PANDEY INT
: IF;II}YDG iocated at Vill.-Jethasi Badahra Babu, Bariyarpur, Ta.- Sada r, Distt.-
Deoria,DEORIA,274001. subject to the provisions of the Water Act, Air Act and the orders that may be
“made further and subject to following terms and conditions :-
N This CCA MS PANDEY ENT UDYOG OLD NAME ANNANT KUMAR PANDEY INT UDYOG
| Eg_p'unted for the period from 23/12/2023 to 31/07/2025 and valid for manufacturing of following products.

-

S Product ]Quanﬁ ty ! Unit
H No
| 1 [Bricks- 20000/Day 120000 |Numbers/Day

; ; 2 Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended =-
i i) The daily quantity of effluent discharge (KLD) :-

ik
tEadt
|28
il 5o

. i

| Kind of Effluent | Quantity(KLD) | Treatment facility | Discharge point |

a""_lf_ij} Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
' of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality,

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
' be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
' {11i) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
1for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
: ”pfusc:rihcd under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

’{' r S.No. Parameter [ Standard

__;[jiv:r Sewage Treatment and Disposal :- The applicant shall provid

" reference to influent quantity and guality.In case of sto

- stopped immediately and this Board has to be intimated
dispatched immediately,

e comprehensive STP as is required with
ppage of functioning of STP, production has to be
by fax/phone/email with a report in this regard to be

16



*:i_ﬁ*) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
‘c-gontinuously so 4s to achieve the quality of the treated sewage to the following standards.

%@? |iNu. | Parameters I Standards

%%‘_’Cﬂnditluns under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i i) The applicant shall use following fuel and install a comprehensive control system consisting of control
%?E"?;iquipmcnt as required with reference to generation of emissions and operate and maintain the same
_:‘5'5": Tontinuously so as to achieve the level of pollutants to the following standards.

/

e Air Pollution Source Details

E“ i SNo.| Al [Typeoffuel| Stackno | Contral Height of
s Pollution Device Stack

{5 ; Source

It} 1 Chimney Wocdfcoa]' 01 “ Particulate 27 Mitr.
fhelad o Matter

g Emmission Quality Standards

AAhE

!

:J*” i3 S No. Stack no Parameters ] Standards |
Al 1 01 Particulate Matter 27 Mitr. |

- In case of stoppage of functioning of air pollution control equipment, production has to be stopped
i Eﬁimmediatcly and this Board has to be intimated by fax/phone/email with a report in this regard to be
| dispatched immediately
:-":_{Iii} The unit will not use any type of restricted fuel,

i) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
. required for meeting the ambient noise standards for night and day time as prescribed for respective
':‘,’-‘iar_eanh-_unes (Industrial, Commercial, Residential, Silence) which are as follows :-

Il*)ay time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial| Residential Silence
Noise level in Area Area Area Fone

db(A) Leq

Day |Night| Day |Night Day |Night| Day | Night
Time | Time | Time | Time | Time | Time | Time | Time

i 73 0 X0 6% | 88 R8s | 4R 30 | 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-
- ﬁ} Environment Statement in Form-V of Environment {Protection) Rules, 1986.

(11) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
"5 Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
0 16, Unit has to comply with the following specific & general conditions. Non compliance of any provision of
';tlus CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
'Till’ransbnundar}r Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
i "F In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
| Bovironment, Forest ind Climate Change, Uttar Pradesh. You are dirscted to develop Miyawaki Forest as
Jﬁﬂ‘l’ the SOP available at LTRL:-hltp:f’.fwww.upecp.inﬂ‘miningSessinn,aspx for ensuring timely compliance of
&hw direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
t .}a:j'maunt equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
’_j:;ll'liﬂ whichever is more, within 30 days from the date of issuance of this certificate. In case of non-

17
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= eompliance of this direction, your consent will be revoked by the Board.

8 If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
sponsibility of the industry to comply with the various conditions of the NOC obtained from the

mpeteni authority and submit to the Board, within 3 months time failing which CTO will be revoked.
]

- The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in 4 three

éq :mnnm from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered

41 qutlet for the discharge of effluent or 2ases emission or sewage waste from the unit.

4 3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point,

. The applicant shall provide discharge measurement equipment at final disposal pc:inl.

‘ 4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated

1 conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

1 l::'gbmplying with stipulated conditions or any further direction/instruction issued by the Board, legal action

" shall be initiated against the applicant.

'5 The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

.1 1‘3; The industry shall provide uninterrupted entry to the STR/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems,

The industry shall provide Inspection Book at the time of mspection to the Board's afficials,

8. Whenever due to any accident or other unforeseen act or event, such emission oceurs or is apprehended to

jccur in excess of standards laid down, such information shall be reported to the Board's offices and all

i Z'I_;lh{:r concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

EE'[hc-industry shall operate in a manner so that all emissions be emitted through designated chimney/stack

' dnly,

.L fl}ﬂ In case of any damage to the agriculture productivity, human habitation ete. by the operation of industry,

'f;__shall be imperative to stop production in the industry with immediate effect and such information shall be

teported to Board's offices, The industry shall be liable to pay compensation also in such cases as decided by

- the Competent Authority,

fl The applicant shall apply before the 60 days of expiry of CCA or any change in production types/

'; fﬁ[ﬂducliﬂn capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

{ Jpeint or emission point

s 2 The Board reserves the right to revoke/add/modi fy any stipulated condition issued along with CCA, as

" liay be necessary.

I
[

i
i
[ gl

' Specific Conditions:-

4L This consent is valid for existing source of emission and production of 20,000 bricks/day in name of MS
”;'f;"I'_-}fﬁNDEY ENT UDYOG OLD NAME ANNANT KUMAR PANDEY INT UDYOG situated at Arazi no.-
|| 2467, 2468 and 2487 in Vill -Jethasi Badahra Babu, Bariyarpur, Ta.- Sadar, Distt.-Deoria.

- 2. You are hereby directed for sending a copy of latest audited balance sheet consisting of details of
_‘,-_'I:I:_:'a_v'estmcnt in terms of fixed assets, current assets and current liabilities,
“3 Minimum 20% bio-briquette shall be used in place of coal as a fuel.
4. Solid waste generated from the brick kiln shall be disposed off in such a manner that river, surface water
'fs_g_t}_uri::cs ar ground water should not be polluted.

. 5. Proper arrangements/steps should be made by brick kiln for suppression of dust from moving area around
i the main brick kiln (i.e. brick soling/pavement, water sprinkling etc.).

18
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_.—:_?{*-'-jﬁ.; The brick kiln shall ensure conversion of hatural draft to induced draft brick kiln(with Rectangular kiln
. ‘stigpe and ZIG-ZAG brick setting) at the earliest in compliance of directions issued by CPCB vide letter no.
0 IPC-V(SSTY/Brick Kiln/2017 dated 27/06/2017.

_ ﬁl‘mper arrangement should be made by the brick kiln for controlling the accumulation of fine dust.

= 8. Brick kiln shall make monitoring arrangement platform/port hole/ladder attached to stack as per CPCB
‘@ission regulation part-III before started next season of brick kiln.

'-I;_’%{fiﬁ;-'fnu are hereby directed to send, stack & ambient monitoring report from NABL Laboratory within one

. Brick kiln shall ensure adequate plantation for development of green belt around the periphery of the
brick kiln.

Brick kiln shall obtain prior approval from the Board before making modifications in production
5 *ﬁacily!manufaeturing- process.
’rﬂll“* Brick kiln shall abide by the directions given by Hon'ble Supreme Court, High Court, National Green
i ILH‘ibunﬂI, Central Pollution Control Board, State Pollution Control Board, MoEF & C.C. for protection and
. safeguard of Environment from time to time,
[3. Brick Kiln will not use Spent organic soivent, oily residue, pet coke, filter press cake, plastic, rubber,
| Teather cutting as fuel.
" 14. Brick Kiln should install lighting Arrestor as per the PWD norms or any other standard design for the
1 brick kiln 1o avoid the damage to stack caused due to lighting attack.,
rf". TES The brick kiln should regularly operate and maintain Air Pollution Control System (APCS), So that it
i “;&imy meet stipulated emission standards,
1 116. Brick kiln shall provide permission to this office issued by Zila Panchayat & Mining Department within
”; 2 months from date of issue of this consent to aperate,
17 Brick kiln shall be operated in such a manner that Ambient Air quality should not be adversely affect,
£§ Brick kiln shall comply the provision of Water (Prevention and Control of Pollution) Act, 1974, Air
]?revcniiﬂn and Control of Pollution) Act, 1981,
F@‘ Brick kiln shall comply the provision of E.P. Act, 1986 and as amended.

I

5
:d

! {36 This C.T.O. will be cancelled or revoked if any valid complaint received to this office against the Brick

- Kiln unit Anil Digitaliy sigred
Fal B by Al K
] Kumar shama

i1 Dite: 2033,12.23
i | Sharma weas.asse
s Regional Officer
lii?:'-_:{g’?ppy to:

}I' gt Anil Digiity  sigre

1 O Ani r
igﬁ'_'?,. EQ 6 : UPPCB, Lucknow. Aoy

A Kumar = shama
| Dite: 2023 12,23
4 B Sharma issssos30

Regional Officer
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Application No : 33082320
FORM 1
CONSOLIDATED CONSENT & AUTHORIZATION

Application for consent for discharge/continuation of discharge under section 25/26 of the Water
(Prevention and Control of Pollution)Act ,1974 and for emissions/continuation of emission under section 21
of the Air (Prevention and Control of Pollution) Act, 1981 and for grant/renewal of authorisation for
generation or collection or storage or transport or reception or recyeling or reuse or TeCOvVery or pre-
processing or co-processing or utilisation or treatment or disposal of hazardous and other waste under

Hazardous and other waste (Management and Transboundary Movement) Rules 2016 read with
Environment (Protection) Act 1986,

+ From , Dated

MS PANDEY ENT UDYOG OLD NAME 30/07/2025
ANNANT KUMAR PANDEY INT UDYOG, Vill.-

Jethasi Badahra Babu, Barivarpur, Ta.- Sadar, Distt.-

Deoria, DEORIA, 274001

City:DEORIA

Block:Deoria

District: DEORIA

To,

The Member Secretary,

U. P, Pollution Control Board,
Lucknow,

Sir,

I/We apply for Consolidated Consent to Operate and Authorization under section 25/26 of the Water
(Prevention and Control of Pollution) Act, 1974, under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 and Hazardous and other Waste (Management and Transboundary Movement) Rules

2016 noted under Environment (Protection) Act 1986 to make discharge/emission/disposal of hazardous and
other waste from

ANIL KUMAR PANDEY for a period upto 5 years

2 The annexure, appendices other particulars and plans in triplicate aré attached herewith.

£ 1/We further declare that the information furnished in the Annexure, appendices and plans is correct
to the best of my/our knowledge,

4. [/We hereby submit that in case of change either of the point or the quantity of discharge or its
quality, a fresh application for CONSENT shall be made and until such CONSENT is granted no
change shall be made

. I /'We hereby agree to submit to the Board and application for renewal of consent one month in

advance of the date of expiry of the consent period
6. I/We undertake to furnish other information within one month of its being called by the Board.



Accompaniments:-
1. Stack and chamber photos

{Attached)
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2. Stack report  (Attached)

3, OHd Certificate  (Attached)

4. Document.. (Attached)

5. Balance sheet Or CA Certificate  {Attached)
Yours faithfully,
Signature
Name of the applicant: ANIL KUMAR PANDEY
Address of the Applicant: Vill.- Jethasi Badahra
Babu, Bariyarpur, Ta.- Sadar, Distt.- Deoria

ANNEXURE TO FORM

New  QOutlet

NOTE- Any applicant knowingly giving incorrect information or suppressing any information pertaining
thereto shall be liable to be punished under the Act,

While filling this Annexure the applicant not concerned with any of the item shall state ‘No concerned'
against the relevant one:

7.

&,

11,

Is the industry/factory for which application is made
closed on Sunday/Holiday

State working days per year and working season for the
industry/factory

) Number of workers attending the factory shift wise &/
or per day :

b) Number of workers residing in the premises :

For local bodies only;-

a) Present population : -

b} Pepulation covered under regular sewer facilities : -
¢) population having septic tank/Soak pit facilities - -
d) Population covered by conservancy latrines : -

For Industries Only:-

A Give the list of raw materials

Yes

Jan to Deg

52

52

Raw Material
Name

Material Trade
Name

Qty

Principle Use

Water, Coal, Mud

L

Mud

3.0 Metric
Tonnes/Day

Manufacturing of
Bricks

Fuel Details:-

Fuel

Consumption
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B. Give the list Products and By Product Details

Product Name Quantity (Metrie Tonnes/month)
_Brick- 20000/day 20000
__ ByProduct Name Licence Qty Installed Qty
| Noby Product | 0.0 0.0 |

C. Give the list of possible Inter-mediate Products:

Name of Product Quantity (Metric Tonnes/month)

Section A

12,

13,

14,

15

16.

I7.

18

19,

20,

State daily quantity of water utilized :

| Source Consumption | Quantity (KL/D)

A) State the hourly maximum and daily quantity of effluents arising from land/premises for which
the application is made:

Generation Waste Water Generation Quantity
(KL/D)

(B) State how measurement of rate and quantity are carried -
out:

State whether storm water drains are kept separate from Yes
Industrial / Domestic Effluents?

(a)ls domestic effluent allowed to get mixed in industrial  Yes
effluents?

(b)If yes, state ratio Domestic

(a)Describe if any treatment industrial or domestic effluent Yes
or ong for combined effluent is made.

If yes, state the process of treatment in brief -

(b)ls the quantity of effluent emanating either without or ~ Yes
after treatment approved by the authority?

(e)If approved, furnish the authority (Two centified copies
to be sent)

(dIf any effluent from any shop/ shops toxic? If so -
volumie of this effluent

Is there any provision for disposal ?

Name | Status (Already made) | Status (proposed to) —J

State the area of land used for
{2}Above in Hectares

Give the quantitative disposal of effluent in liters provided for the places mentioned below
I Name J Mode | Mixed |
Is there any provision for equalizing or made holding lagoons of tanks
i Name Miode -‘
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#C : -9 S.Appiication No.- 315524250009

Y Td Wi e frdemea e wew _- .'..

DIRECTORATE OF GEOLOGY AND MINING UTTAR PRADESH

Supplementary Brick Kiln Certificate

- This is to certify that ANIL KUMAR PANDEY resident of- VILL BARIYARPUR
JETHAHSI POST BABU BADAHRA DIST DE GSTN - 09BAHPP2074F1ZM is
Proprietor/Partner of Brick kiln PANDEY ENT UDYOG Located at District - Deoria, Tehsil
- Deoria, Village - bariyar pur, Gata - 2467,2468 Number of Paya- 17, Brick Kiln Type-
Simple has submitted amount ¥ 117999 as Total Fee inclusive of Application Fee, Regulating
Fee and Palothan Soil fee for Brick kiln session 2024-2025 by challan number
3500/01/7562803 Dated - 28/10/2024

© To be considered as a Certificate of depositing regulating Fee on Brick Earth and valid
for transportation and storage of Brick Earth and Palothan Soil. As per Government of UP
nl'!.liﬁcatiﬂn dated 30.10.2023, the amended rule 3(1) of UPMCCR-2021 is as follows "For
ﬂ'g"purpcﬁc of the rule digging or extraction of ordinary clay, ordinary earth for making
bricks and pottery shall not be treated as mining operation. provided that pit created by such
digging or extraction shall not be deeper then two meters"

.. As per the Application by the Owner of Brick kiln, Brick Earth digging will be done from

wH el &awd
G UG @ENlE g Y-FETH BT A SRS |Ro):

I coria_ [Deoria  |bariyar pur KANHAIYA LAL 2366  0.0280
2. Deoria_Deoria  bariyar pur BHOLA 1038 10.1450

3 [Deoria Deoria |J adpura JHINGUR CHAUHAN 2399  [1.6500
4 Deoria _[Deoria  bariyar pur NAJABUN KHATUN 2596 |1.0960
31 Deoria _Deoria |bariyar pur MURTIJA 2437  [0.2548
67 DeoriaDeoria _|pariyar pur KANHAIYA LAL 1487  |1.8450 |
73

I Issuing Date : 28/10/2024 Valid Till : 30/09/2025

;ﬂazs Certificate has been Digitally issued. It has been Downloaded hy the snelicant L o PR R
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LAl 1735368851
pIng Government of Ukfar Pradesh ACCope B4 . AYONEXUTE
Lol Code - UpTa525804
e-Stamp AGE Adg
Mobile No 914c°"ecs:?m Campus, Deoria
. ee 9 .
Certificate No. IN-UP88151735368851X Fotisi - Bearta, District Daowia (1 oy
Certificate Issued Date 31-Jul-2025 03:35 PM E
JLcauitBelernce : NEWIMPACC (SV)/ up14625804/ DEORIA SADAR/ UP-DRA
Unigue Doc. Reference . SUBIN-UPUP1462580433958896379244X <
Purchased by - ANIL KUMAR PANDEY SO LATE DIGARI CHAND PANDEY 2
Description of Document . Article 4 Affidavit 2
Property Description . Not Applicable
Consideration Price (Rs.) £
First Party - ANIL KUMAR PANDEY SO LATE DIGARI CHAND PANDEY ¥
Second Party . Not Applicable (
Stamp Duty Paid By : ANIL KUMAR PANDEY SO LATE DIGARI CHAND PANDEY :
Stamp Duty Amount(As.) . 10 . ~
(Ten only) 1
:
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GEOGREEN TESTING LABORATORY

AN ISO 3001:2015 OHSAS 12007 Cerified Laboratory
Laboratory : C 1/20, Viraj Khand, Gomti Nagar Lucknow - 226010 {U.P)
Phone : +91 8415215163, 9161202020 Email : geogreen.ti@gmail.com

Website : www.geogreen.in

TEST REPORT
sk Issue Date :-21.03.2025 Format No. GTL/ASFST
Sample Code No. GTL-ST-0091/G Sampling Loeation: Brick kiln
o8 Report No,: SAQ21032024-0091/G Sample Collected By GTL Team S

i Sample Drawn On 18/03/2025 Amnalysis Duration 18.03.2025- 21,03 2025
Hil 5% Sample Receive On 18/03/2025 Equipment Use Stack Sampler VSSI

; Sampling Protoeol As per CPCB Guideline Duration Of Sampling 42 min.
_ ’Lrﬁ i Project Name MJs Pandey Ent Udyog, : _ ‘
LR & L Vill.-Jethasi Badahra Babu, Bariyarpur, Ta.- Sadar, Deoria, Uttar Pradesh.-274001
i DETAILS OF STACK

ﬁ’fJ 1 Stack Attached To | Brick kiln Vertical Attached APCS Natural deat = |
T d Fuel & Quantity Used Coal Stack Height Above Ground 32.0 meter

il _T";lpc of Production 20000/ Dhay Stack Hr:ight at Sampling port 12.19 meter
Eﬂinterial of Construetion Bricks. Nermal Operating Schedule s per requirement
PHYSICAL QBSERY. ON
5 | Ambient Temperature 2247C DG Sel Temperature 199.87C

1 Velocity Of Fuel Gas 5.59 m/s Sampling Flow Rate Of SPM 21.5 LPM

;i | Sampling Flow Rate OF Gases 1.5 LPM Total Volume of air sampled $61.4 Lir

.';__I: ’ S LT

Hal [ SN Parameter Units | Observe Value | Test Method Used Standards as
bl GSR 143(E)
1 Particulate Matter at 12% | mg/Nm® 181.4 [8:1255(part -1) 250

. :' 7 0, T3 13.6 £ -

liol 3 €O, % 85 - -

NOTE: [ i ) Page-if]
: | L The resulte given sbove ard related to the tesiad sanspla, fir various paramelers, 85 ahsenved af the time af saemphing, The:custamer asked

fiir the above tesis only,
2. This test repont will not be ysed far any pibllcitg logal purpise.
3. The test sanyskes will be disposkd ofT afer twa 15 days from the date of e of lest seport, unless until-specilied by the cusiamer,

***End of Rejrurt 4=

Prepared by R.“ift by




GEOGREEN TESTING LABORATORY

&

N IS0 8001:2015, OHSAS

Laboratory : C 1/20, Viraj K :
Phone : +81 8415215163, 9161202020 Email :

2007 Cenified Laboratory

Website : www.geogreen.in

TEST REPORT

(Amblent Afr}

Khand, Gomti Nagar Lucknow - 226010 (LR
geogreen.ﬂ@gma]l.mm

Sample Code No.: GTL-AA-0091/H Report No.: AAQ-21032025-0091/H  Issue Date-21.03.2025
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| Sample plan / Procedure No.: | GTLP-18 Environment Condition : | Weather Clear
Condition of the Sample: Ok Sample Drawn by: GTL Team
Average Flow Rate of SPM 1.2 Average Flow Rate of 0.5

| (m’/min.): Gases (Ipm):
Sample Drawn on 17.03.2025-18.03.2025 | Sample Received : 18.03.2025
Sample Quantity: 30+30 ml Analysis Duration: 18.03.2025—21.03.2025
Sampling Location: On Site Ambient Temperature : | 22°C
Project Name: M/s Pandey Ent Udyog

Vill.-Jethasi Badahra Babu, Batiyarpur, Ta.- Sadar, Deoria, Uttar Pradesh.-274001

Sampling Instruments Used:

Respirable Dust Sampler with Gaseous Attachment,

Resulis
5. No | Parameter Units. | Results Test Methosd used | Limit as per Eavironment |
{(Protection) Act
1. PM,q pg/m’ 85.7 IS — 5182 (Part 23) 100 pgfm®
2. PM; 5 pg/m® | 416 Volume-1 CPCR 60 pg/m’
3, e pg/m’ 13.0 IS - 5182 (PART-2) 80 pg/m’
| & NO, pgl’ | 234 IS - 5182 (PART-6) 80 pg/m’
. Page-1/1
NOTE:

L Theresolts given sbove e relnted th the 25

asked fior the above tests by,

L This test report will not be used far aty publiciny legal purpose.
3 The testaamples will be diepsed off afier 15 days from the date of tssus of test repert, ankess unbil spevified by the custismer,
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Time: 07-30-2025 14:23
Note: MS Pandey ent udyog,b
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